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No. 28-HLA of 2020/72/11604.— The Haryana Panchayati Raj (Second Amendment and
Validation) Bill, 2020, is hereby published for general information under proviso to Rule 128 of
the Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly :—

Bill No. 28-HLA of 2020

THE HARYANA PANCHAYATI RAJ (SECOND AMENDMENT AND VALIDATION)
BILL, 2020

A
BILL
further to amend the Haryana Panchayati Raj Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:—

1. This Act may be called the Haryana Panchayati Raj (Second Amendment and Validation)
Act, 2020.

2. For section 9 of the Haryana Panchayati Raj Act, 1994 (hereinafter called the principal
Act), the following section shall be substituted, namely:-

“9.  Reservation of seats in Gram Panchayat.- (1) All wards in a Gram
Panchayat and all Gram Panchayats in a block shall for the purpose of this section be
sequentially numbered in such manner as may be prescribed:

Provided that for such sequential numbering the wards reserved for the
Scheduled Castes shall be considered as one group and the remaining wards as another
group.

(2)  The offices of Panch in every Gram Panchayat shall be reserved for the
Scheduled Castes in such a way that the number of seats reserved for the Scheduled
Castes shall bear, as nearly as may be, the same proportion to the total number of seats in
that Gram Panchayat as the population of the Scheduled Castes to the total population in
that Gram Sabha area and such seats shall be allotted to such wards having maximum
percentage of population belonging to the Scheduled Castes.
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(3) A woman who is otherwise qualified to be elected shall be allowed to
contest only from such a ward of a Gram Panchayat that receives an even number in the
sequential numbering arrived at for that group under sub-section (1) and a person other
than a woman who is otherwise qualified to be elected shall be allowed to contest only
from such a ward of a Gram Panchayat that receives an odd number in the sequential
numbering arrived at for that group under sub-section (1) in any general elections and vice
versa in the next general elections:

Provided that if in any Gram Panchayat there is only one ward reserved for
the Scheduled Castes, then only a woman who is otherwise qualified to be elected and
belonging to the Scheduled Castes shall be allowed to contest from such ward.

(4)  Every Panchayat shall have one Panch belonging to Backward Classes if its
population is two percent or more of the total population of the sabha area and such seat
shall be allotted to such ward having maximum percentage of population of persons
belonging to Backward Classes.

Explanation.— In case the same ward of a Gram Panchayat is eligible for reservation of
Scheduled Castes and Backward Classes then that ward shall be reserved
for Scheduled Castes and the reservation for Backward Classes shall be
shifted to next eligible ward for Backward Classes.

(5) A woman who is otherwise qualified to be elected shall be allowed to
contest only from such a Gram Panchayat that receives an even number in the sequential
numbering and a person other than a woman who is otherwise qualified to be elected shall
be allowed to contest only from such a Gram Panchayat that receives an odd number in
the sequential numbering, for the office of Sarpanch in any general elections and vice
versa in the next general elections.

(6)  Offices of Sarpanch of Gram Panchayats in a block shall be reserved for the
Scheduled Castes and the number of offices reserved shall bear the same proportion to the
total number of offices of Sarpanches in the block, as the population of Scheduled Castes
in the block bears to the total population of that block and such seats shall be rotated to
different Gram Panchayats firstly having the largest maximum percentage population of
Scheduled Castes and secondly having the next largest maximum percentage population
of Scheduled Castes and so on until the last eligible Gram Panchayat is reserved and
thereafter the cycle shall start again:

Provided that the office of the Sarpanch in a Gram Panchayat shall be
reserved for Scheduled Castes only if the population of Scheduled Castes in that Gram
Panchayat is more than ten percent of the total population.

(7)  Eight percent of the total number of offices of Sarpanch in a block shall be
reserved for Backward Classes (A) or such proportion of Sarpanches as the population of
Backward Classes (A) in that block to the total population of the block, whichever is less,
shall be reserved for Backward Classes (A) and such seats shall be rotated to different
Gram Panchayats firstly having the largest maximum percentage of population of
Backward Classes (A) and secondly having the next largest maximum percentage of
population of such classes and so on until the last eligible Gram Panchayat is reserved and
thereafter the cycle shall start again:

Provided that the office of the Sarpanch in a Gram Panchayat shall be
reserved for Backward Classes (A) only if the population of Backward Classes (A) in that
Gram Panchayat is more than 10% of the total population.

Explanation.— In case the same Gram Panchayat is eligible for reservation of
Scheduled Castes and Backward classes (A) then that Gram Panchayat
shall be reserved for Scheduled Castes and the reservation for
Backward Classes (A) shall be shifted to next eligible Gram
Panchayat for Backward Classes (A).

(8)  Number of seats and their sequential numbering shall be re-fixed after every
decennial census.”.
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For section 10 of the principal Act, the following section shall be substituted, namely :—

“10. Term of office.— (1) The term of office of Sarpanch shall be five years
unless removed otherwise.

(2) A Sarpanch may be removed from his office by an order of the prescribed
authority consequent to resolution passed, by not less than sixty percent of the votes of the
total members of the Gram Sabha cast through a secret ballot, in an extra ordinary general
meeting of Gram Sabha which was convened by such authority for the purpose:

Provided that no such meeting shall be convened unless a requisition in this
behalf is made to the prescribed authority by not less than one-third of the total members
of the Gram Sabha.

(3)  On the requisition made under sub-section (2), the prescribed authority shall
after inquiring into the genuineness thereof, convene the meeting of the Gram Sabha,
within a period of thirty days from the date of receipt of the requisition:

Provided that no such process shall be initiated within a period of one year
from the date of election of the Sarpanch and any subsequent motion of no-confidence
shall not be maintainable within the interval of one year of the last meeting for removal of
the Sarpanch.

(4) A meeting convened under sub-section (3) shall not be adjourned.

(5)  As soon as the meeting convened under this section commences, the
presiding officer shall read to the members present, the motion for the consideration of
which the meeting has been convened and declare it to be open for debate.

(6)  No debate on the motion under this section shall be adjourned.

(7)  Such debate shall automatically terminate on the expiration of two hours
from the time appointed for the commencement of the meeting, if it is not concluded
earlier. On the conclusion of the debate or on the expiration of the said period of two
hours, whichever is earlier, the motion shall be put to vote.”.

For section 59 of the principal Act, the following section shall be substituted, namely:-

“59. Reservation of seats.- (1) All wards in a Panchayat Samiti and all
Panchayats Samitis in a district shall for the purpose of this section be sequentially
numbered in such manner, as may be prescribed:

Provided that for such sequential numbering the wards reserved for the
Scheduled Castes shall be considered as one group and the remaining wards as another

group.

(2)  The office of member in every Panchayat Samiti shall be reserved for the
Scheduled Castes in such a way that the number of seats reserved for Scheduled Castes
shall bear, as nearly as may be, the same proportion to the total number of seats in that
Panchayat Samiti as the population of the Scheduled Castes to the total population in that
Panchayat Samiti area and such seats shall be allotted to such wards having maximum
percentage of population belonging to Scheduled Castes.

(3) A woman who is otherwise qualified to be elected shall be allowed to
contest only from such a ward of a Panchayat Samiti that receives an even number in the
sequential numbering arrived at for that group under sub-section (1) and a person other
than a woman who is otherwise qualified to be elected shall be allowed to contest only
from such a ward of a Panchayat Samiti that receives an odd number in the sequential
numbering arrived at for that group under sub-section (1) in any general elections and vice
versa in the next general elections:

Provided that if in any Panchayat Samiti there is only one ward reserved for
the Scheduled Castes, then a woman who is otherwise qualified to be elected and
belonging to the Scheduled Castes shall be allowed to contest from such ward.

Substitution of
section 10 of
Haryana Act 11
of 1994.
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Substitution of
section 120 of

Haryana Act 11
of 1994,

(4)  Every Panchayat Samiti shall have one member belonging to Backward
Classes elected from such ward having maximum percentage of population of persons
belonging to Backward Classes.

Explanation.— In case the same ward of a Panchayat Samiti is eligible for reservation of
Scheduled Castes and Backward classes then that ward shall be reserved
for Scheduled Castes and the reservation for Backward Classes shall be
shifted to next eligible ward for Backward Classes.

(5) A woman who is otherwise qualified to be elected shall be allowed to
contest only from such a Panchayat Samiti that receives an even number in the sequential
numbering and a person other than a woman who is otherwise qualified to be elected shall
be allowed to contest only from such a Panchayat Samiti that receives an odd number in
the sequential numbering, for the office of Chairman in any general elections and vice
versa in the next general elections.

(6)  Offices of Chairman of Panchayat Samitis in a district shall be reserved for
Scheduled Castes and the number of offices reserved shall bear the same proportion to the
total number of offices of Chairman in the District, as the population of Scheduled Castes
in the District bears to the total population of that District and such seats shall be rotated
to different Panchayat Samitis, firstly having the largest maximum percentage of
population of Scheduled Castes and secondly having the next largest maximum
percentage of population of Scheduled Castes and so on until the last eligible Panchayat
Samiti is reserved and thereafter the cycle shall start again:

Provided that the office of the Chairman in a Panchayat Samiti shall be
reserved for Scheduled Castes only if the population of Scheduled Castes in that
Panchayat Samiti is more than ten percent of the total population.

(7)  Number of seats and their sequential numbering shall be re-fixed after every
decennial census.”.

For section 120 of the principal Act, the following section shall be substituted, namely:—

“120. Reservation of seats.- (1) All wards in a Zila Parishad and all Zila Parishads
in the State shall for the purpose of this section be sequentially numbered in such manner,
as may be prescribed:

Provided that for such sequential numbering the wards reserved for the
Scheduled Castes shall be considered as one group and the remaining wards as another
group.

(2)  The offices of member in every Zila Parishad shall be reserved for the
Scheduled Castes in such a way that the number of seats reserved for Scheduled Castes
shall bear, as nearly as may be, the same proportion to the total number of seats in that
Zila Parishad as the population of the Scheduled Castes to the total population in that Zila
Parishad area and such seats shall be allotted to such wards having maximum percentage
of population belonging to Scheduled Castes.

(3) A woman who is otherwise qualified to be elected shall be allowed to
contest only from such a ward of a Zila Parishad that receives an even number in the
sequential numbering arrived at for that group under sub-section (1) and a person other
than a woman who is otherwise qualified to be elected shall be allowed to contest only
from such a ward of a Zila Parishad that receives an odd number in the sequential
numbering arrived at for that group under sub-section (1) in any general elections and vice
versa in the next general elections:

Provided that if in any Zila Parishad there is only one ward reserved for the
Scheduled Castes, then a woman who is otherwise qualified to be elected and belonging to
the Scheduled Castes shall be allowed to contest from such ward.

(4)  Every Zila Parishad shall have one member belonging to Backward Classes
elected from such ward having the maximum percentage of population of persons
belonging to Backward Classes.

Explanation.— 1In case the same ward of a Zila Parishad is eligible for reservation of
Scheduled Castes and Backward classes then that ward shall be reserved
for Scheduled Castes and the reservation for Backward Classes shall be
shifted to next eligible ward for Backward Classes.
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(5) A woman who is otherwise qualified to be elected shall be allowed to
contest only from such a Zila Parishad that receives an even number in the sequential
numbering and a person other than a woman who is otherwise qualified to be elected shall
be allowed to contest only from such a Zila Parishad that receives an odd number in the
sequential numbering, for the office of President in any general elections and vice versa in
the next general elections.

(6)  Offices of President of Zila Parishads in the State shall be reserved for
Scheduled Castes and the number of offices reserved shall bear the same proportion to the
total number of offices of President in the State, as the population of Scheduled Castes in
the State bears to the total population of that State and such seats shall be rotated to
different Zila Parishads firstly having the largest maximum percentage of population of
Scheduled Castes and secondly having the next largest maximum percentage of
population of Scheduled Castes and so on until the last eligible Zila Parishad is reserved
and thereafter the cycle shall start again:

Provided that the office of the President in a Zila Parishad shall be reserved
for Scheduled Castes only if the population of Scheduled Castes in that Zila Parishad is
more than ten percent of the total population.

(7)  Number of seats and their sequential numbering shall be re-fixed after
every decennial census.”.

(1)  Notwithstanding anything contained in this Act, any vacancy arising after the
commencement of the Haryana Panchayati Raj (Second Amendment and Validation) Act, 2020,
but before the first general elections to the Panchayati Raj Institutions to be held after the
commencement of the Haryana Panchayati Raj (Second Amendment and Validation) Act, 2020
shall be filled up in accordance with the law in force prior to commencement of the Haryana
Panchayati Raj (Second Amendment and Validation) Act, 2020.

(2)  Notwithstanding anything contained in this Act, the provisions regarding removal
of Sarpanch as provided in the Haryana Panchayati Raj (Second Amendment and Validation)
Act, 2020 shall be applicable after the first general elections to the Panchayati Raj Institutions to
be held after the commencement of the Haryana Panchayati Raj (Second Amendment and
Validation) Act, 2020.

Validation.
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STATEMENT OF OBJECTS AND REASONS

This amendment has been proposed to give effect to the provisions of Article 243D of the Constitution of
India in a manner that would further enhance participation of women in the functioning of all three tiers of Panchayati
Raj Institutions and to provide for reservation of Backward Classes (A) for Sarpanches. This progressive change will
help in empowerment of women and to uplift the status of Backward Classes (A) in the society.

The amendment also introduces a provision for recall of an elected Sarpanch reflecting his accountability to
the Gram Sabha. The intent of the provision is to enhance democratic accountability of the governing in Panchayati
Raj Institution towards the governed.

DUSHYANT CHAUTALA,
Deputy Chief Minister, Haryana.

R. K. NANDAL,

Chandigarh:
Secretary.

The 25th August, 2020.
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R U SHHe HHIGT b (oY, e Wil & forg iRfer arsl @
Uh YU & H9 H qAT AN drST Bl T YU & w9 H FHS ST |

@ uIF Rrenm uRyg ¥ wew & U, W S # Agfad onfadi & fog
JRfET B b rgugfera Sl & forg SRfera wersi @1 W, S9 fren uRug &
&3 § Bl ST 7 rgfad il B S & w9 7§ 39 R akeq 7 g
AN B EIT & FHGT AU H JARF Fvead B8Rl T U I, 34‘:131%?{
SRl 3 AR ST Bl SifShad Ui @ drel U drsl $l Amdfed by
ST |

@) fod 9= faes qn e | et § fdama H, faed
Aigel, S srger | faife fey o & forg I 8, @ dad [er ukyg & U9
s W FAF e b oY JAFA fbar S, S SU—€RT (1) & 3RH 9 Ju &
foU i PHied ¥ |9 G UTa Bl © 1 At 9 = fedl afed, i
e ¥ FEifad fby oM & folg A 8, @ $ad e akyg & U9 are 9 g1
ded & folu g fhar SQEm, S SU-oRT (1) & 9 9 YU & o srgsiie
PHIBA H fAvH G YT PR ®©

wReg Afe e e gRvg #, SiEl sgygf@a Sifadl & v dad e dars
IR B, @ daa wRem, o g § faifad fey oM @ fog arg @ ek
I Sl & Gafed 2, @I U 918 ¥ gA1d e & oy Srgeid fhar Sy |

@) ve Rten uRug # fiss ol 9 waftd Sfdqal & Saen @l
g |
Freg— Al A e uRug &1 Ue € dr8, sgyfad Sfaal oik fios anf &

MR & fog afea &, a1 98 1< Sr™fad wifodl & fog emRféra grm

ROITIARE BT ST |

G)  fo=ft wmrg fafed &R el W= fates # fadima | fasdl vem=
@ Uq Bq . fd Afenm, S argen & faffad frg oM @ fog arg 2, oF dae Wi
ot aRyg | gara de1 & U Srgard fhar SiQwn, S o/ gshiAe HHid 4 a4
AT YT bRl & ol Afeell | A= fhdl afad, S sryen @ faifd ey S e
fou O/ &, @1 daa 1 Rier uRvg § g9 e & fon srgema faar s, Sin
ThAe i ¥ fawe Heear o e 2 |

6) <= W e URYg & UL @ UGl DI AT Sl & oIy JARferd
ﬁ?mwnaﬁqawf%ﬁuﬁaﬁmWﬂ_aa%av_cfr\ﬂﬁﬁwlﬁﬂvuﬁajﬂyw
STl @1 SR & AR 9T H AeeT & ol Ual bl AT & FHDY SN H
Rl IR U9 wIF, g ergqfad Siforal @ e B Wy 9 e
gererdd Y@ drell 3R A IR AJGgfId Sl B SEEIT B S Fad g9
aiferpa gfareraar e arell f—f e aRugl & oy =smrgsa § 8 iR s
TART W 3MRH 81T
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wreg el fSen uReg # wore &1 ug, o iodl & foflg dad a
IRfera grm, afe 39 forenm uRye # orgyfaa Sfoai & S S9 5 aRug
P HA TG b &9 YRR ¥ AOF 7

(7) XA P AR SR ID ATHAD HHIGA, TID F G ST B
gre g fgd fhar srgm ||

(1) 9 s # & 2 fdlt 91d & 2 gy N, eRamn dEndt e (fgcd Rty
AN AT AR IfefRM, 2020 & UR™ & d18, g sRATO d=madl 91 (g
T T faftAreRon) IR, 2020 @ URT @ 96 AT RIS ARl @ I
By S arel o WM fatesl & qd B arell drg Rfdd, gRamon dard o (g
HeMer qen fafrrrason) IffRM, 2020 & URW™ 9 U4 AN fIfY & SR R STgAT |

2 o RfFEw d & TE B 99 $ B gU A, WRU= B gCM dR, BRI
gl o1 (fgcia deed qen faffmmaaxon) erfafeaH, 2020 @ Sua=r, gRATOm Y= I
(facira duieE qen faftmrese) Afdfgd, 2020 & UR™ @& 918 YA N1 ARRARN @
AT g S arel yorw AW fafedt & a8 Ar] 8 |
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IR Td SR BT fJaRor
qE WA IRA & AU & (T8 243 & SUGHl DI 39 AT F YWl w9 H & fog,
TR TS Rl B T AT eIl & BRIUuTell # Al @ YRR &I MW g™ aT iRual & fog
s T (%) & RV & foy Urge™ &= =g, U=aifad far = 7| I wifosfier aRads areT § Aferil
& AfdaaRer 9ol fUes aFf (%) & «WR & I H AGE B |

Ig Hege el Faifd axua, ST U™ |9 & gfa Saaas 2, B aifu gol 3G SudE BT UraeT
A BHRAT B | T ST BT AT G 9T GRS H IFh BT IARIT B Uil TSI~ STdreas! bl @l
2

g&Id =rere,
IU—q=g HAl, BRI |

ELSIHESE 3MRo Bo G,
fedid 25 3FTRA, 2020. e |

8878—H.V.S.—H.G.P. Pkl.



